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ORISSA ACT VI OF 1949, '

THE ORISSA MAINTENANGCE OF PUBLC ORDER (AMENDMZ:NT) ACT, 1942,

(Beceived the assent of the Governor-General on the 30th May 1949, first
pwilished in an extraordinary issue of the Orissa Gazette, dated

the 2nd June 1749)

AX AOT FURTHER TO AMEND THE ORr1SSA MAINTENANCE oF PuBric OrpER AoOT, 1948,

Short title
aand com-
mencement.

Amendment,

of ssction 2
Orissa Act
TV of 1048.

Substitution

of new
aestion for
section 3,
Orissa Act
1V of 1948,

WHEREAS it is expedient further to amend the Orissa

Maintenance of Public Order Act, 1948, in the manner Orisea Aot
hereinafter appearing ; IV of 1948.

It is hereby enacted as follows :—

1. (1) This Act may be called the Orissa Maintenance of
Public Order (Amendment) Act, 1949.

(2) It shall come into force at once. *

. 2. In section 2 of the Orissa Maintenance of Public Order Orinea Ast
Act, 1948 (hereinafter referred to as the said Aot),— IV of 1548,

() after sub-seotion (2) the following sub-section shall be
inserted, namely :—

“(3) When any order is made under sub-section (1) by
-an officer or authority empowered under section 18 or by the
District Magistrate under sub-section (2), that officer or
authority or the District Magist ate. as the case may be, shall
forthwith report the fact to the Provincial Government togcther
awith the grounds on which the order has been made and such
wother particulars as in the opinion of such officer or authority or
the Distriot Magistrate, have a bearing on the necessity for or
expedienoy of the order.”

(i7) sub-s=ctions (3), (4), (5), (6) and (1) shall be re-num-
bered as sub-sections (4), (5), (6); (7) and (8) respeotively ;

(#47) in sub-section (4) as 8> re-numbered, before the word,
figure and brackets “ sub-section (1)’ the words, letters and

brackets ¢ clauses (b), (¢), (d), (e), (f) and (g) of ** shall be
inserted ;

(iv) for the word, figure and brackets * sub.section (6) *
whnerever they occur and for the word, figure and brackets
‘“ sub-se~tion (3) ” in sub-section (8) as so re-numbered, the
words, figures and brackets ‘‘sub-s:ction (7)  and * sub-sec-
tion (4) *’ shall be respectively substituted.

3. For section 3 of the said Act, the following section
shall be substituted, namely :—

“3. (1) As soon as may be after a person is detained in
pursuance of an order made under
Grcunds of deten- clause (@) of sub-seciion (1) of section 2,

tion to be disclosed o :
on appHoatioa- of ths the authority making the order may, on

person affected by the &pplication of the person affected by the
order, order, communicate {0 him, 8o ‘ar as such

communication cain be made withcut
disclosing facts, which the said authority considers to b~ agai.st
the public interest to disclose, the grounds on which the order

* Norm
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(6) If the person contravening any of the provisions of
this section is a company Or other body ecorporate, every
director, manager, secreiary or other officer or agent th-reof
ghall unless he proves that the contravention took place
without his knowledze or that he exercised all due diligence
to prevent such contravention, be deemed to be guilty of
guch contravention. ”

Insertion 7. After section 9 of the said Act, the following wection
of new shall be inseried, namely :—
section 94, )
Orissa Act «gA. (1) 'The Provincial Government may make rules
IV of 1948. = regulating : iGed
gulating or empoweriig a specl ©
Regulation of “wages authority to regulate the wages and
and other conditions of other conditiins of service of persons
gervice of 1 ersons 5
engaged in any employ- or of any class of persons engaged in
ment declared essential, ~ an.y employment or class of employment
declared under section 9 to be an
employment or class of employment to which this Act applies.
(2) When any such rules have been made or when any
directions regulating wages or conditions of service have been
given by an authority empowered by such rul:s to give them,
any pe son failing to comply therewith is guilty of an offence
under this Act. ”
Substitution 8. For section 11 of the gaid Act, the following section
°f’;‘?w shall be substituted, namely :—
’iﬁi;;’;ion «11. (1) The Provincial Government may, for purpose
11, Orissa of securing the public safety or the maintenance of public
‘?gtalv of order, by order addressed to a printer,
5 Power t>  impose pul lisher or editor, or to printers,
censorship. ublishcrs nd editors generally require s

that all matters, or
to a particular subjeot or class of subjects,
published in any document or clags of documents,
for scrutiny to an authority specified in the order.
(2) If any person contravenes any order made under
sub-section (1), then, without prejudice to any other proceedings
which may be taken against such person the Provincial
Government may deolare to be forfeited to His Majesty every
copy of any docnment published or made in contravention ©
guch order and any press, as defied in the Indian Press,
(Emergency Powers) Act, 1931, used in the making of such pc4 XX11T
document. of 1¢81.
(3) If any person contravenes any order made under thie
gection, he :hall be pnnishable wi h imprisonment for a term
which may extend to three years or with fine or with both. ”
9. Afier section 11 of the said Act, the followihg sections
shall be i serted, namely :—
Provincial Government may, for the

any matter relating
shall, before being
be submitted

Insertion of « 11A. (1) The
new sections

1 IA, 11B Power to

and 11C. publication.

Orissa Act

purpose of securing the public safety or

control the maintenance of public order, by

order addressed to a printer, publisher or

IV of 1948. ed: or or to printers, publishers and editors. generally—

(a) prohibit or regu'ate the making,
periodical, lesflet, or ot
of documents, Or of any matter rela.ing to a

of any newspaper,

or class of subjec}s ;

N

printing or publishing

her d>cument or class
particular subjeet















